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Appliczant was the scond son of {.K. Jeari

-

who was a Darmanent employee of felecormunicCetion
Lepartment anu BE€ wes murder-d on 16.5.88.rhe

[ =
applic nt aphrlied for coupassiomate appiintment in

place of his tathzr,wh> lect behind him 3 sys #nd

one unmarried deugher and his widoy ont, &l Lureri

Jerari and 2 merried dauchters.out of :hr=: the eldsr

son 1v gais to heave beendsin . some businees in the
litetime of his fazher but now, ha is r.nning paan
sh p. Jhe spolicentkEszrond:bruthgr h~s dassed the
examination hag jass=d :he HighSchool ixemination

in the y or 1982 at the sye 0f 22 'ye rs.i.e amlied

for apoointient on colassionste ground and his

mothter als> moved apnlicatim on his bshali, +he

applicnticontinuz¢ his studies andhe p-ssed B.a.

inthe yeac 1387. rhe petitionesr/applicent andg his

mother several tfites roguested the suthori-es for

Outfo no vere <
giving him compassionecte appointmentj,fhe au:zh:orities

mjecte. che claim o¢ he apHlicsnt s the g:i »ind

ti.at the financial conditi-n 2% che femily 2f the
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Geceuse-d has been founu 'pitizble'.
2, It seans ti.at dbeceuse cha ..ol @2-t due to his
stana teken, &l _ not [ile the count ' r «f£7idavit, it

op2

&)

ats tret ti ehiter authoricics oo ihe departm-nt

liave not consider « the ertent anl import of cris welfare
sScnLele reg. Lding Cui pessioncte a@ppointinent. Mo Geve.

for Ful#fillin¢ thic welfares schemeis Cl=zar and the
pronourcelients 0t che Lon'ple Suprate Codrt and various

other Hi kh Cousts btoo zre V§rx%pecific. Compareimeate
appointment is given not oniy wh=n th~ corndition

of family iec pitiable zs has been pl.aced by che
recponi- :nts, as tucr this applitstion wreerves t> be
clioged. Ofdei ¢-tsd 16.1.90 ic Juasheu &n the
responuénts ar: ti.ccted co reconsicer th- dreys=: of die

apolicant f£or compassioncte appointment 1 corzace
perspe.tive texing into cotsiacretion that the chnes

Of ot. ers if any ub> o are walting for the- sam€

before, Let it be done withir 2 months of tis ceceipt

OF a copy of chis julgment. MO brzir as o S0Sts.

Vies Chalrman.

LucKnows D:tz: 1l..11.92,



